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None for the Appellant.   

 

2. Learned Counsel Mr. Rajesh Ostwal submits that they had 

already withdrawn their representation/Vakalatnama from this case, 

as company had gone into dissolution under NCLT and not in contact 

with them.  Vide our order dated 10.10.2023, we have specifically 

directed the Appellant to file a certified copy of any stay order, if 
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any, passed by the NCLT, which was mentioned in their request 

letter dated 20.02.2023.  More than one and half years have passed 

in the meantime but no such order is filed.   

 

3. Taking note of the submission that the company is dissolved 

and order passed by the NCLT is acted upon, we split-up the appeal 

bearing Appeal No. E/882/2008 filed by the Assessee Company and 

abate the appeal under Rule, 22 of the CESTAT (Procedure) Rules, 

1982.  

 

4. Appellant-Department in appeal No. E/933/2008 is directed to 

substitute the Respondent Company accordingly in order to pursue 

its appeal further.  In respect of appeal No. E/883/2008 Appellant be 

noticed through the concerned Commissioner for his appearance and 

in respect of appeal No. E/933/2008 Appellant-Department is may 

seek proper substitution. 

 

5. List these appeals on 13.01.2025 for further order except 

appeal No. E/882/2008 which stands abated.   

 
(Dictated and pronounced in the open court) 
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